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Hon'ble Shri V.K.Ma.iotra, Member (A) :

Applicant has souqht reyiew of order dated

26„5„2003 in OA No-2437/2001 whereby the OA was

dismissed- ■ Applicant has stated that his counsel Shri

N-K-Aqqarwal "did not aqitate the plea of mala fide

properly" and "cut out portions of the re.ioinder

pertaininq to specific incidents reqardinq mala fides

resultinq in meaninqless- sketchy and incoherent

statements-" He has further stated that he was not

allowed to present the facts of the case at the time of

arquments- He has also cited a .ludqment of the Hon^'ble

Supremei -Court in Delhi Transport Corporation y- D-T-C.

Mazdoor Congress- 1991 Supp,. (l) SCO 600-

2- Arquments adyanced by the learned counsel of

both sides had been heard- When applicant/s counsel had

been heard- there was no need to hear applicant as well-

Ob.'lection to or comments on how applicant's counsel had

arqued the case or conducted himself cannot form the

basis of reyiew. Reference to a iudqment which could



have been made at the time of final arquments is futile

at this staqe. No error apoarent has occurred in the

Tribunal"s order„ Applicant in fact seeks to re-arque

the whole case which is not within the ambit and scope of

review„

3,. Accordinqlv, this review application is

dismissed, in circulation-
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